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fRAme e WRaR
FOOD, CIVIL SUPPLIES & CONSUMER AFFAIRS DEPARTMENT
NOTIFICATION

Shimla-2, the3rd December, 2020

No. FDS-A(6)-1/2016.—In continuation of this department notification No. FDS-A(3)3/90-
I, dated 18-04-1997 and corrigendum dated 21-04-1997 and in compliance to S.O. No. 3776(E)
dated 23-10-2020 issued by the Ministry of Consumer Affairs, Food and Public Distribution
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(Department of Consumer Affairs), Government of India and published in the Extra-Ordinary
Gazette of India dated 23-10-2020 and in exercise of the powers conferred by first proviso of clause
3(1) of the Himachal Pradesh Trade Articles (Licensing and Control) Order, 1981, the Governor,
Himachal Pradesh is pleased to impose the following stock limits for onion (Trade Articles) for
which no license shall be required by a dealer to sell, transport, distribute, dispose, acquire, use or
consume any quantity at any one time, namely:—

Onion: Wholesaler 25MT
Retailer 2MT

Provided that an importer, being a wholesaler or retailer or dealer shall be exempted for the
imported stock of onions.

By order,

VIKAS LABROO,
Secretary (FCS&CA).

FOOD, CIVIL SUPPLIES & CONSUMER AFFAIRS DEPARTMENT
NOTIFICATION

Shimla-2, the 3rd December, 2020

No. FDS-A(6)-1/2016.—In exercise of the powers conferred by clause 18 of the Himachal
Pradesh Trade Articles (Licensing and Control) Order, 1981 read with S.O. No. 3776(E) dated
23-10-2020 issued by the Ministry of Consumer Affairs, Food and Public Distribution (Department
of Consumer Affairs), Government of India, the Governor, Himachal Pradesh is pleased to make
the following order to amend the Schedule-I appended to the Himachal Pradesh Trade Articles
(Licensing and Control) Order, 1981, namely :—

1. Short title and Commencement.—(1) Himachal Pradesh Trade Articles (Licensing
and Control) Amendment Order, 2020.

(2) It shall come into force from the date of its publication in the Rajpatra, Himachal
Pradesh and shall remain in force till 31-12-2020 or till any further orders issued by the Govt. of
India in this behalf, whichever is earlier.

2. Amendment of Schedule-1.—(3) In Schedule-I appended to the Himachal Pradesh
Trade Articles (Licensing and Control) Order, 1981 under Part “E” (OTHER ARTICLES) the
following items shall be added at serial No. 3, namely:—

3. Onion.
By order,

VIKAS LABROO,
Secretary (FCS&CA).
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TR TG U AT T

RBrae—2, 07 fewwR, 2020

T E0[I0T0—T (3)—3 /2020 — @AM U & ruUTe, R Ue¥ R 3R UM
AT I, 1977 (1977 &1 AW G&IE 12) BT GRT 87 NI Uacd fdadl b1 YANT
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e
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ol @ s~ w9 < A qd fa=R fbar S, sreriq—

1. e 9 R yR™M——() 37 ol & g 9 RfEee gew TR iR um
AT (ATadt FeneE) o, 2020 2

(i) 3 o9 I9YE E-Toie), RAMEe USe | UeRM & IR ¥ ugd s |
2. URRMT—1 & A —Raed Y TR R I Ao RE, 2014 G

IRfdre—1 ¥ ARer fAfTET &7 B9 ST 28 @ SUSHN & WH R AHEfeRad @1 ST,
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“28. TRHNT IRATSTHIRN & T H dldbfed § A 9, ATl iR o+ onfe ot Harg d
BT ST DI S FDHUT | WIgde AT/ URISHIST H G H, de 999, A@ioral iR
99 M @1 a1k H B W WA & aRRAR & e |e uifer! gRT AR
fpar U | denfu, Ue BaeIR W e &9 dToll Ulgde URASHRN H, hdd o™
DR GRT G 3= Dbl ST |7 |

3T T,

FXRIRT / —

(ISTT),

Afd (TR TG U o) |

[Authoritative English Text of This Department Notification No. TCP-A (3)-3/2020 dated
07.12.2020 as required under clause (3) of Article 348 of the Constitution Of India].

TOWN AND COUNTRY PLANNING DEPARTMENT

NOTIFICATION
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Shimla-2, the 07th December, 2020

No. TCP-A (3)-3/2020.—1In exercise of the powers conferred by section 87 of the Himachal
Pradesh Town and Country Planning Act, 1977 (Act No. 12 of 1977), the Governor, Himachal
Pradesh proposes to make the following rules to further amend the Himachal Pradesh Town and
Country Planning Rules, 2014 notified vide this Department Notification No. TCP-A (3)-1/2014-I
dated Ist December, 2014 and published in the Rajpatra (e-Gazette), Himachal Pradesh on
1st December, 2014, which are hereby published in the Rajpatra (e-Gazette), Himachal Pradesh for
the information of the general public;

If any person, likely to be affected by these draft rules has any objection(s) or suggestion(s)
against these draft rules, he/she may send the written objection(s) or suggestion(s) to the Secretary
(TCP) to the Government of Himachal Pradesh, Shimla within a period of thirty days from the date
of publication of the said draft rules in the Rajpatra (e-Gazette), Himachal Pradesh;

Objection(s) or suggestion(s), if any, received within the above stipulated period shall be
taken into consideration by the State Government, before finalizing these draft rules, namely :—

1. Short title and commencement.—(i) These rules may be called the Himachal Pradesh
Town and Country Planning (Seventh Amendment) Rules, 2020.

(i1)) They shall come into effect from the date of publication in the Rajpatra (e-Gazette),
Himachal Pradesh.

2. Amendment of Appendix-1.—In Appendix-1 appended to the Himachal Pradesh
Town and Country Planning Rules, 2014, for the provision against Sr. No. 28 of the General
Regulations, shall be substituted, namely:—

“28. Relaxation in set backs, height of floors and building etc. may be allowed in
Government projects in the public interest. In case of private construction/projects relaxation in set
backs, height of floors and building etc. may be considered by the Competent Authority keeping in
view the site conditions. However, in private projects having plot area of more than one hectare,
relaxation shall be allowed by the State Government only. ™.

By order,

Sd/-
(RAJNEESH)
Secretary (TCP).

In the Court of Dr. Charanji Lal, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Vishal Sharma s/o Shri Shiv Nath, r/o Village Lay, P.O. Nareli, Tehsil & District
Hamirpur (H.P.) .

2. Disha Prashar alias Disha d/o Sh. Sandeep, r/o Village and P.O. Ambota, Tehsil Amb,
District Una (H.P.) .. Applicants.

Versus
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General Public

Subject.— Notice of Intended Marriage.

Sh. Vishal Sharma & Disha Prashar have filed an application under section 5 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned in
which they have stated that they intend to solemnized their marriage within next three calendar
months.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage may file his/her objections personally or in writing before
this court on or before 25-12-2020. In case no objection is received by 25-12-2020 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 12-11-2020.

Seal. Sd/-
Marriage Officer-cum-SDM,
Hamirpur, District Hamirpur (H.P.).

In the Court of Dr. Charanji Lal, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Ashesh Kumar s/o Shri Mangat Ram, r/o V. P. O. Khaggal, Tehsil and District
Hamirpur (H.P.)

2. Miss Nisha Kumari d/o Sh. Rajinder Singh, r/o V.P.O. Jihan, Tehsil Nadaun, District
Hamirpur (H.P.) .. Applicants.

Versus

General Public
Subject.— Notice of Intended Marriage .

Sh. Ashesh Kumar & Miss Nisha Kumari had filed an application u/s 5 of Special Marriage
Act, 1954 alongwith affidavits and supporting documents in the court of undersigned in which they
had stated that they intend to solemnized their marriage within next three calendar months. The
notice has been issued to the general public on dated 21-07-2020, but applicants could not make
their presence before this court within three months due to COVID-19 outbreaks. The applicants
again filed an application in persons before this court and further stated that they intend to
solemnized their marriage within next three calendar months.

Therefore, the general public is hereby again informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 26-12-2020. In case no objection is received by 26-12-2020, it will be
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presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 17-11-2020.

Seal. Sd/-
Marriage Officer-cum-SDM,
Hamirpur, District Hamirpur (H.P.).

In the Court of Dr. Charanji Lal, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Vishal Thakur s/o Shri Onkar Chand, r/o Village Jhalwani, P.O Nareli, Tehsil &
District Hamirpur (H.P.)

2. Smt. Sunita Devi d/o Sh. Sohan Singh, r/o Village Lelan, P.O. Lelan, Tehsil Nankhari,
District Shimla (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice for Registration of Marriage.

Sh. Vishal Thakur & Smt. Sunita Devi have filed an application u/s 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned
stating therein that they have solemnized their marriage on 11-11-2020 as per Hindu ritual and
customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 29-12-2020. In case no objection is received by 29-12-2020, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 19-11-2020.

Seal. Sd/-
Marriage Officer-cam-SDM,
Hamirpur, District Hamirpur (H.P.).

In the Court of Vijay Kumar, HPAS, Sub-Divisional Magistrate-cum-Special Marriage
Officer Nadaun, District Hamirpur (H.P.)

1. Sandeep Kumar s/o Sh. Shri Lal, aged 35 years, r/o Village Dobar Khurd, P. O. Bara,
Tehsil Nadaun, District Hamirpur (H.P.).
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2. Sumna Kumari d/o Sh. Bachitar Singh, aged 32 years, r/o Village Sarahkar, P.O.
Sarahkar, Tehsil & District Hamirpur (H.P.) .. Applicants.

Versus
General Public

Subject.— Proclamation for the registration of marriage under section 15 & 16 of Special Marriage
Act, 1954.

Sandeep Kumar s/o Sh. Shri Lal, aged 35 years, r/o Village Dobar Khurd, P. O. Bara, Tehsil
Nadaun, District Hamirpur (H.P.) & Sumna Kumari d/o Sh. Bachitar Singh, aged 32 years, /o0
Village Sarahkar, P.O. Sarahkar, Tehsil & District Hamirpur (H.P.) have filed an application
alongwith affidavits in the court of undersigned under section 16 of Special Marriage Act, 1954
that they have solemnized their marriage on 10-11-2020 at Jhanayari Mata Mandir Hamirpur, Teh
& District Hamirpur and they are living as husband and wife since then. Hence their marriage may
be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this can file the objections personally or in writing before this court
on or before 31-12-2020 at 10.00 A.M. After that no objections will be entertained and the marriage
will be registered accordingly.

Issued on this day 27-11-2020 under my hand and seal of the court.

Seal. VIJAY KUMAR, HPAS,
Sub-Divisional Magistrate,
Nadaun, District Hamirpur (H.P.).

In the Court of Dr. Charanji Lal, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :
1. Sh. Akshay Kumar s/o Shri Madan Lal, r/o Village Lag, P.O. Lag Manwin, Tehsil

Bhoranj, District Hamirpur (H.P.) c¢/o Sh. Sunil Kumar Chauhan Advocate, V.P.O. Tiker Khatrian,
Tehsil Bamson at Tauni Devi, District Hamirpur (H.P.).

2. Miss Deepa Devi d/o Sh. Dev Raj, r/o Village Palwan Upperla, P.O. Jamni, Tehsil
Sarkaghat, District Mandi (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice of intended Marriage.

Sh. Akshay Kumar & Miss Deepa Devi have filed an application under section 5 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned in
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which they have stated that they intend to solemnized their marriage within next three calendar
months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 05-01-2021. In case no objection is received by 05-01-2021 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 23-11-2020.

Seal. Sd/-
Marriage Officer-cam-SDM,
Hamirpur, District Hamirpur (H.P.).

In the Court of Dr. Charanji Lal, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Bony Attwal s/o Shri Anwar Attwal, r/o Ward No. 5, House No. 216, Brij Nagar,
Hamirpur, Tehsil and District Hamirpur (H.P.)

2. Smt. Lalita d/o Sh. Man Chand, r/o Village Bahi, P.O. Bhambla, Tehsil Sarkaghat,
District Mandi (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice for registration of Marriage .

Sh. Bony Attwal & Smt. Lalita had filed an application u/s 15 & 16 of Special Marriage
Act, 1954 alongwith affidavits and supporting documents in this court on dated 08-02-2019,
stating therein that they had solemnized their marriage on 15-05-2013 as per the Hindu ritual and
customs. The notice had been issued to the general public on dated 11-02-2019, but applicants
could not make their presence before this court within prescribed time due to COVID-19 outbreaks.
The applicants again filed an application in persons before this court to register their marriage as
per Act.

Therefore, the general public is again hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 31-12-2020. In case no objection is received by 31-12-2020, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 23-11-2020.

Seal. Sd/-
Marriage Officer-cam-SDM,
Hamirpur, District Hamirpur (H.P.).
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9 AR H IR Bl aoiRAT $3deR JUd fbar §r 2 fe uilkir & 9m gl
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28—12—2020 BT BIR 3MHR U] YRS &6l HIAT Fhall | © DIs 7 3 Bl GId H Yhawhl
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dediie 9 Rt gRYR (f2ovo) |

In the Court of Dr. Charanji Lal, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Sunil Kumar s/o Shri Rikhi Ram, r/o Village Thana, P.O. Thana Bajuri, Tehsil
Bamson at Tauni Devi, District Hamirpur (H.P.) .

2. Miss Ankita Sharma d/o Sh. Lekh Raj, r/o Village Samluhi, P.O. Mohin, Tehsil and
District Hamirpur (H.P.) . .. Applicants.

Versus
General Public
Subject.— Notice of Intended Marriage.

Sh. Sunil Kumar & Miss Ankita Sharma have filed an application under section 5 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned in
which they have stated that they intend to solemnized their marriage within next three calendar
months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 31-12-2020. In case no objection is received by 31-12-2020, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 21-11-2020.

Seal. Sd/-
Marriage Officer-cam-SDM,
Hamirpur, District Hamirpur (H.P.).
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In the Court of Dr. Charanji Lal, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Sanjeev Kumar s/o Shri Prakash Chand, r/o Village Khatarwar, P.O. Tikkari
Minhasan, Tehsil Bhoranj, District Hamirpur (H.P.) at present c/o Parveen Kumar s/o Sh. Om
Parakash, r/o Village Sasan, P.O Jhaniara, Tehsil & District Hamirpur (H.P.).

2. Ankita Kumari d/o Sh. Mehar Singh, r/o Village Dharwara, P.O. Talwara, Tehsil
Ghumarwin, District Bilaspur (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice of Intended Marriage.

Sh. Sanjeev Kumar & Ankita Kumari have filed an application under section 5 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned in
which they have stated that they intend to solemnized their marriage within next three calendar
months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 06-01-2021. In case no objection is received by 06-01-2021 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 21-11-2020.

Seal. Sd/-
Marriage Officer-cam-SDM,
Hamirpur, District Hamirpur (H.P.).

9 3AQTd HRGR SUSIRIGR Td IVRER ARG, <&, agdle <&, Rt simst (fRo wo)

3 Sed g YA GRS A, ar/fl 96 70 5 T8V, S[hER d dedld Q8vl, [Tl diTsl,
(fRo wo) |

S 8T Wel P fae §AR BT ol wRie |E, Il 918 [0 5 W8], S[HER d
qedire wewT, frerm wie, (fBo wo) |

ERIk
SATH ST1dT

Ay —uei -3 99d W B UEEd WSSl dxe R oR | 5, Su-fE (4) Under

Registration of Marriage Act.
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31TST &I 25—11—2020 DI AR BXIER g HIEX AaTerd I SN g3l |

AER | _ FAEIRT / —

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Nagrota Bagwan,
District Kangra, H.P.

1. Sh. Himanshu Sharma aged 29 years s/o Shri Rajesh Sharma, r/o VPO Lagmanwin, Tehsil
Bhoranj, District Hamirpur, H.P. at present Quarter No. D-4, Type-V, Dr. Rajendra Prasad Govt.
Medical College Tanda, Tehsil Nagrota Bagwan, District Kangra.

2. Avani Sahajpal aged 28 years d/o Sh. Surender Kumar, r/o 402, Devnandan Heights
Tower No. 2, New CG Road, Chandkheda Ahmedabad, Gujarat

Versus
General Public
Subject:—Notice for Registration of Marriage.

Applicants Sh. Himanshu Sharma aged 29 years s/o Shri Rajesh Sharma, r/o VPO
Lagmanwin, Tehsil Bhoranj, District Hamirpur, H.P. at present Quarter No. D-4, Type-V,
Dr. Rajendra Prasad Govt. Medical College Tanda, Tehsil Nagrota Bagwan, District Kangra and
Avani Sahajpal aged 28 years d/o Sh. Surender Kumar, r/o0 402, Devnandan Heights Tower No. 2,
New CG Road, Chandkheda Ahmedabad, Gujarat have filed an application under section 16 of
Special Marriage Act. 1954 alongwith affidavits in the court of undersigned in which they hace
stated that they have solemnized their marriage on 13-10-2019 at home Quarter No. D-4, Type-V,
Dr. Rajendra Prasad Govt. Medical College Tanda, Tehsil Nagrota Bagwan, District Kangra as per
Hindu Rites and customs.

Therefore, the general public is hereby informed through this notice that any person, who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 28-12-2020. The objections received after 28-12-2020 will not be entertained
and marriage will be registered accordingly.
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Issued today on .................. under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub Divisional Magistrate,
Nagrota Bagwan, Distt.Kangra, H.P.

9 JETAd FRIGRI VSIS TG 19 dedeeR, g=1, e sirst, 2o wo
et Ho 689 /0TH0 /2020 TIRIRG U : 28—12—2020
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2N el RM, T IgER, SIPHER d8ayR, dedlel saRl, fTar HiTel, 80 U0 & 4 ar el
T BT B W TARTS &1 Al 98 JTeAd AT qhleia (e 28—12—2020 B FI&  10.00 Iof
JIETId BT H BIFIR BIdBR AU YARTST UL PR Hhell © | PIg YaRISl U 7 B DI IRA H TG
Ay 7 erd IgER H USied B & AR UIRG HR Y S |

M1 fedi 24—11—2020 DT BN BEIER T HIBY 3ISTold Afed i fhar 17|

AR | FXRIRT / —
HIBRI TSGR SSRT,

dediTel e, RTar wisT, f2o 90 |

¥ JraTed A1 TRA TN SRR, HES aArsdr g Sofl, a9, fSer sirer
(fRo wo)

$il Pyar Chand s/o Sh. Seth Ram, r/o Village Mandhol, P.O. Thara, dg¥{Iel JorTeT, Rt
wireT (f20 Wo) |
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3MH AT TR G=mad / UTH Udd HelhTd

UIfAT—UF SR RT 13(3) ST Qd & USIHROT S, 1969 & =i |

il Pyar Chand s/o Sh. Seth Ram, r/o Village Mandhol, P.O. Thara, T&«Iel §o=ry, fotef
FireT (B0 90) 7 39 3f&Terd H UriH—u¥ ORI © fob S¥a fUdr Sh. Seth Ram s/o Sh. Kohlu
Ram, r/0 Village Mandhol, P.O. Thara @1 Jg &I 21, 37, 1985 &I #eTdl Hellcl H §s o,
S TR Gaed /IR Gaed & Rers § uoligd 7 2

A A AICH & ARIA ¥ AIARIRY B Jfaa fear oar g fe afe fah afdm o
SR GSIIR0T & N H DIg ok /TaRISl 81 Al 98 &I 28—12—2020 BT FIg 10.00 Iof 9
RIRATA H IRATATT AT b BIIOR ATBR UL PR Fhall & IIAT SR Jcg Tl goiiepror
P D AR < A IRAT | D IWI Bl YARTST 7 GAT SIRAT |

31TST &I 25—11—2020 BT X BRIER g HIBR JaTeld GIRT SIRI §aTT |

AR | FXARIRT / —
WERIS aHTEd! fadra siofl,

SorTer, 7T BT, 20 Yo |

CHANGE OF NAME

I, Ram Hari Dass s/o Baldev Singh, Village Kakrohal, P.O. Bhareri, Tehsil Bhoranj, District
Hamirpur, Himachal Pradesh declare that I have changed my name from Ram Hari Dass to Arnav
Jamwal. All concern note.

RAM HARI DASS
s/o Baldev Singh, Village Kakrohal, P.O. Bhareri,
Tehsil Bhoranj, District Hamirpur, Himachal Pradesh.

==, ool M i@ A, f2ereet uas, REe—5 gRT gfad o e
Zolagidh BXIRIRT o4, JENISE hitp:/rajpatrahimachal nic.in TR STl ¥ YaH 3ffHls AUd fhar ST AT ©
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